FIR No.143/20
U/S 394/397/34 IPC
PS Kotwali

State Vs. Baljeet
18.06.2020

At 1:05 pm

Present : Sh. Pawan Kumar, Ld. Addl PP for the State.
Sh. Sunil Tiwari, Ld. Counsel for the
applicant/accused.

The present bail application has been taken up for
hearing through Video Conferencing in pursuance to Order No.
11746-11776/Bail Power/Gaz/2020 dated 15/06/2020.

Reply to bail application filed on behalf of 10.

Ld. Counsel for the applicant/accused submits that

he has not received the copy of reply to bail application from IO till

date. Let same be supplied to Ld. Counsel for the

applicant/accused through whatsapp immediately.

At request, the present application is adjourned for
hearing on 22/06/2020. This order be uploaded on official

website immediately. \‘

(LOVLEEN)

1% Link
PO MACT-02 (CENTRAL)

DELHI/18.06.2020



FIR No.143/20

U/S 394/397/34 IPC
PS Kotwali
State Vs. Boby

18.06.2020
At 1:10 pm

Present: Sh. Pawan Kumar, Ld. Addl PP for the State.
Sh. Lalit Kumar,Ld. Counsel for the
applicant/accused.

The present bail Application has been taken up for
hearing through Video Conferencing in pursuance to Order No.
11746-11776/Bail Power/Gaz/2020 dated 15/06/2020.

Reply to bail application has been received.

Part submissions have been heard.

However, certain clarifications are required from 10
concerned as to the role of the present applicant/accused and as
to whether the TIP of the present applicant/accused has been

carried out or not.

Let IO be concerned be summoned for 22/06/2020.

(LOVLEEN)
1%t Link
PO MACT-02 (CENTRAL)

DELHI/18.06.2020 (K)

Intimation be conveyed to the 10 telephonically

\




FIR No.55/2020
u/S

PS Pahar Ganj
State Vs. Ashish

18.06.2020

AT 1:15 pm

Present : Sh. Pawan Kumar, Ld. Addl PP for the State.
Sh. Saket Kumar, Ld. Counsel for the
applicant/accused Ashish Kumar.

The present bail application has been taken up for
hearing through Video Conferencing in pufsuance to Order No.
11746-11776/Bail Power/Gaz/2020 dated 15/06/2020.

Reply has not been received. Let same be filed
by tomorrow ie. 19/06/2020. 1O be informed accordingly.

Put up for further proceedings on 19/06/2020. This

order be uploaded on official website imme iately.

(LOVLEEN)
1%t Link
PO MACT-02 (CENTRAL)
DELHI/18.06.2020



Deepak Sinandi Vs State
PS Pahar Ganj

18.06.2020

AT 1:20 pm

Fresh anticipatory bail application uls 438 CrPC
filed. It be checked and registered.
Present: Sh.Pawan Kumar, Ld. Addl PP for the State.

Sh.O.P.Jatav,Ld.CounseI for the
applicantlaccused Deepak Sinandi.

File has been taken up for hearing through Video
Conferencing in pursuance to Order No. 11746-11776/Bail
Power/Gaz/2020 dated 15/06/2020.

Reply to anticipatory bail application has been
received.

As per reply, no case has been registered against
the applicant/accused Deepak Sinandi at PS Pahar Ganj and
neither the said applicant is wanted in any other criminal case at
PS Pahar Ganj.

Contd/---




"

Now, Ld. Counsel for the applicant/accused wants
‘to withdraw the present anticipatory bail application.

In these circumstances, the present anticipatory
bail application u/s 438 CrPC stands dismissed as withdrawn.

Copy of this order be uploaded on website.

File be consigned to Record Room.

(LOVLEEN)
1%t Link
PO MACT-02 (CENTRAL)
DELHI/18.06.2020



FIR No.415/15
U/S 395/397/365/201/412/120B IPC & 25/54/59 Arms

PS Kotwali

Sonu Vs State
18.06.2020

AT 1:30 pm
Present: Sh. Pawan Kumar, Ld. Addl PP for the State.

None for the applicant/accused Sonu.

The present bail application has been taken up for
hearing through Video Conferencing in pursuance to Roaster No.
11746-11776/Bail Power/Gaz/2020 dated 15/06/2020.

Ahlmad has reported that Ld. Counsel for the

applicant/accused is unable to attend Video Conference Hearing.

Accordingly, the present bail application stands

adjourned for further proceedings on 23/06/2020. Copy of this

P~

(LOVLEEN)
1%t Link

order be uploaded on website.

PO MACT-02 (CENTRAL)
DELH1/18.06.2020

(K)



FIR No.201/2018

U/S 419/420/467/468/471/120BIPC
PS EOW

State Vs Manoj Kumar
18.06.2020

AT 1:45 pm

Present : Sh. Pawan Kumar, Ld. Addl PP for the State.
None for the applicant/accused.

File has been taken for hearing through Video
Conferencing in pursuance to Order No. 11746-11776/Bail
Power/Gaz/2020 dated 15/06/2020.

Matter is fixed for orders for today. However, Ld.

Presiding Officer is on leave today.

Put up for orders on 23/06/2020. Copy of this order

Ly
(LOVLEEN)
1%t Link

be uploaded on website.

PO MACT-02 (CENTRAL)
DELHIN18.06.2020






